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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN
Original Application No. 450 of 2025

IN THE MATTER OF:
Dr. Anil Kumar Pandey ...Applicant

&
State of Uttar Pradesh & Other ...Respondents

Reply of Gorakhpur Industrial Development Authority (GIDA),
Respondent No. 5

I, Ram Prakash S/o Late Tularam, age about 47 years, posted as
Additional Chief executive officer, Gorakhpur Industrial Development
Authority, District Gorakhpur (UP) do hereby solemnly declare and affirm

as under:

1.  That in the official capacity stated above, | am conversant with the
facts and circumstances of the case on the basis of information
derived from its record. | am authorized to file this reply on behalf of

é9’\7\& spondent no. 5 (Gorakhpur Industrial Development Authority) and |
, competent to swear this Affidavit. It is submitted that the

sglering respondent has filed complete details and the work done
r@we construction of CETP in its previous affidavit filed before this

\OfUnarp‘aoFﬁ)n’ble Tribunal, wherefore, the same are not repeated herein again

and the same may also be read as part and parcel hereof.

2. In the present Original Application this Hon’ble Tribunal vide order
dated 6.10.2025, was pleased to direct as under:
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il The applicant-Dr. Anil Kumar Pandey has sent present
letter petition dated 19.05.2025 to this Hon’bleTribunal by post
which has been treated and registered as O.A. No. 450/2025
for exercise of suomoto jurisdiction in view of law laid down by
Hon'ble Supreme Court in Municipal Corporation of Greater
Mumbai Versus Ankita Sinha and others, (2022) 13 SCC 401.

2. The applicant has raised grievances regarding discharge
of untreated industrial effluent by the answering respondent
through Saraya drain in Aami River, a tributary of river Ganga,
near village Pt. Adilapar, Development Block-Piprauli,
DistrictGorakhpur (UP). Relevant part of the English translation
of the letter petition enumerating grievances reads as under:

It is humbly requested that the discharge of chemically laden water
(concentrated effluent) without purification and treatment is being
continued in Aami River, a sub-tributary of Mata Ganga River, near
Gram Panchayat-Adilapar, Block-Piprauli, DistrictGorakhpur (U.P.), by
Gorakhpur Industrial Development Authority, GIDA, Gorakhpur (U.P.)

through (via) Saraya drain (via) confluence of Aami River, Vanshi Bat

* ° GSthan (near Gram Panchayat-Adilapar). All rivers and drains are

3y f' a
“-,?e-gﬁ‘:ﬁi?,‘;?n%oﬁp' é‘,l’ connected to Ganga River. Human race and civilization developed on
\ . . . . . .
"7@ {,o\ the banks of rivers. Rivers are no longer life-giving. Humans ignored
&
\~UITar PVab

the importance of environment and nature for momentary gains and

selfishness. Apart from this, instead of thinking about global welfare,
thinking about selfwelfare made us anti-nature. Therefore, we humbly

request you to kindly ensure compliance of environmental (protection)

\\\' a
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standards so that the vision of Swachh Bharat Mission, One Step
towards Cleanliness, Cleanliness is Service, Jal Jeevan Mission,

Namami Gange, Government of India can be realised....”

& Prima facie the averments made in the application raise
substantial questions relating to environment arising out of the
implementation of the enactments specified in Schedule-l to the
National Green Tribunal Act, 2010.

4. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Uttar Pradesh through
Chief Secretary, (2) Principal Secretary, Environment and Climate
Change, Government of Uttar Pradesh (3) Principal Secretary,
Irrigation Department, Government of Uttar Pradesh (4) District
Magistrate, Gorakhpur (5) Gorakhpur Industrial Development Authority
through its CEO and (6) Uttar Pradesh Pollution Control Board through
its Member Secretary who stand impleaded as respondents No. 1 to 6.
The Registry is directed to prepare and attach memo of parties to the
application and issue notices to respondents No. 1 to 5 requiring them

to file their replies/responses.

8. In view of the averments made in the application, we also
consider it appropriate that a Joint Committee be constituted to verify
the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of
representatives of CPCB, UPPCB and District Magistrate, Gorakhpur
and direct the same to meet within two weeks, undertake visits to the

site, look into the grievances of the applicant, associate the applicant
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and representative of the concerned project proponent, verify the
factual position and suggest appropriate remedial action. The UPPCB

will be the nodal agency for coordination and compliance.

6. Report of the Joint Committee may be filed within one month
and replies/responses by the Respondents may be filed within next

one month.

7. List on 12.01.2026 for further consideration.

8. A copy of this order may be sent to The Member Secretary,
CPCB, the Member Secretary, UPPCB and the District Magistrate,

Gorakhpur by email for requisite compliance.”

3. That the Gorakhpur Industrial Development Authority (GIDA) was
established by the Uttar Pradesh Government on Nov.30, 1989 in
terms of Section 3 of the U.P Industrial Area Development Act, 1976,
vide Notification No. 8425 (i)-Bha.U./xviii dated 30.11.1989, with the

objective to remove economic and industrial backwardness and to

S ‘
H.Q. le Couﬂ GKP.
Regd. Me. 37137/2000 ’

made in the UP Industrial Area Development Act, 1976 in the villages

notified through the said notification for planned industrial

development.
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4.  That for planned industrial development, the Authority's functions are
executed in the notified villages by the answering Respondent No. 5
in accordance with the provisions/rules given in the U.P. Industrial
Area Development Act, 1976.That to full-fill its said objective, GIDA
acquired/purchased lands through mutual agreement or through the
State Government under the provisions of the Land Acquisition Act.
According to the Master Plan, plots are developed for planned
industrial development and allotted to industrial units, etc., on a 90-

year lease through an allotment letter.

5. That GIDA prepares a Master Plan in the notified area and
accordingly develops and allocates industrial, commercial,
educational, and residential plots. Construction work in the sectors is

permissible only in accordance with this.

6. That pursuant to the rules of the allotment letter, a Lease Deed is
also executed between the Authority and the allottee. The rules and
conditions are clearly mentioned in the allotment letter and Lease
Deed. Compliance with these is mandatory for both the Authority and

$9T'A\'Q)thé\allottee. They are as follows:

‘That the lessee wil obey and submit to the rules of Municipal or other

H.Q. Civil Court GKP.
Regd. Mo 37/37/2000

Authority now existing or hereafter exist so far as the same relate to the
immovable property in the area or so far as they affect the health, safety
convenience of the other inhabitants of the place, and shall not release any
obnoxious, gaseous, liquid or solid effluents from the unit in any case. He
shall make his own arrangement for the disposal of effluents in accordance

with the terms and conditions of the State Effluents Board/U.P. Pollution
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Control Board or any other authority competent to make rules, regulations,
bye-laws and laws in this behalf from time to time. Any breach of such law,

rules, regulations and bye-laws shall be the sole liability of the Lessee.

The lessee shall establish at his own cost an appropriate and efficient effluent
treatment system / plant and all other systems to minimize the pollution
created by any other process and shall ensure that it is ready and functional
as per the norms and specifications expected, laid down or stipulated by the
U.P. Pollution Control Board or U.P. Water (Prevention & Control of Pollution)
Board or any other authority established by law for the time being in force,
before the production is commenced in the units set up on the plot of land

covered by these present. "

7. That Respondent No. 5 directs the allottee in its allotment letter that
the U.P. Pollution Control Board (UPPCB) is the competent authority
for the control of pollution caused by industrial units and for the

establishment of effluent treatment systems/plants. The unit is to be

H.Q. Ci
Regd. No. 37/37/2000

8.  That Respondent No. 5 (GIDA) is committed to establishing a CETP

(Common Effluent Treatment Plant) in its industrial area.

9. That approval was granted for the establishment of a 7.5 MLD
capacity CETP in the GIDA area in the 39" meeting of the Executive
Committee of NMCG (National Mission for Clean Ganga), New Delhi
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on 15.12.2021. Administrative Approval and Expenditure Sanction
was granted by NMCG, New Delhi on 11.01.2022 and the same is

Annexure-R5/1.

10. That out of 55 industrial units in the GIDA area, two industrial units
operating on ZLD (Zero Liquid Discharge) method—M/s Gallantt Ispat
Ltd. and M/s India Glycols Ltd.—were also included. Separating both
units based on ZLD method in Sector-13 and 15 from the proposed
CETP, and in view of the current effluent, the U.P. Pollution Control
Board, Gorakhpur, vide its letter dated 09.05.2024 regarding the
capacity of the proposed CETP and piped line network, informed that
a revised capacity of 4.0 MLD CETP is sufficient instead of 7.50 MLD

and the same being Annexure-R5/2.

11. That accordingly, the Executive Director (Technical), NMCG, New
Delhi, directed via letter No. TE-12015/6/2018-TECH-4 NMCG/Part-1
dated 18.04.2024 to prepare for the establishment of a revised 4.0
MLD capacity CETP and the same isAnnexure-R5/3 herewith.

. That subsequently, vide Office Letter No. 907 dated 30.05.2024, a
OTAR - - -

e/.\\), e(t::-:r was issued to the executing agency U.P. Jal Nigam (Urban),

Sant Kabir Nagar, to prepare and make available the revised DPR

HQ. cm:coun;sxof D,@failed Project Report), but the revised DPR was not received by

Regd. No. 37/37/2000

t&% GIDA office. It is also to be informed that the Commissioner,
O’.Una, praﬁéGorakhpur reviewed the progress regarding CETP establishment on

28.05.2024. In the review meeting, the Executive Engineer, U.P. Jal
Nigam (Urban) was directed to prepare the revised DPR of 4.0 MLD
capacity. It is also noteworthy that the Director General, NMCG
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reviewed the progress of the CETP project at the National Mission for
Clean Ganga, New Delhi on 03.07.2024.

13. That in the minutes of the above review, U.P. Jal Nigam (Urban) was

directed to prepare the DPR for the establishment of the revised 4.0
MLD capacity CETP within 15 days and make it available to GIDA

and the same being Annexure-R5/4.

14. That in this sequence, a letter was issued by the GIDA office vide
Letter No. 1699 dated 15.07.2024 to the Managing Director, U.P. Jal

Nigam (Urban), Lucknow and the same being Annexure-R5/5.

15. That subsequently, the Managing Director, U.P. Jal Nigam (Urban),
Lucknow, vide Letter No. 1541 dated 17.08.2024, informed the
Additional Chief Secretary, Infrastructure and Industrial Development

Department, U.P. Government, Lucknow that "Due to the shortage of

ngineers in U.P. Jal Nigam (Urban) and lack of technical

nGKP ©

B
HQ. °““°°“mooot |§ work from U.P. Jal Nigam (Urban) to some other expert

Regd. No N

Stitution" and the same being Annexure-R5/6.

16. That subsequently, in the 61st Board Meeting of the Authority Board,
under Proposal No. 61-11, approval was obtained for the
establishment of a 4.0 MLD capacity CETP in place of the proposed
7.5 MLD CETP in the GIDA industrial area, and the same
beingAnnexure-R5/7.
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17. That approval for the selection of a consultant through RFP for the
preparation of DPR, tender documents, etc., for the establishment of
the revised 4.0 MLD capacity CETP for the treatment of effluent from
industrial units in the GIDA area was granted by the Chairman /

Commissioner, Gorakhpur Division, Gorakhpur on 13.12.2024.

18. That in compliance with the said approval, the process of consultant
selection through RFP (e-tender) was conducted for the preparation
of DPR, tender documents, etc., for the establishment of the revised
4.0 MLD capacity CETP. Through e-tender, the qualified firm M/s
Exceltech Consultancy and Projects Pvt. Ltd. was approved for
appointment as consultant, and the Commissioner, Gorakhpur
Division,  Gorakhpur nominated GIDA Authority for the
establishment/construction work of the revised 4.0 MLD capacity
CETP.

19. That vide Office Letter No. 03 dated 11.04.2025, a work order was
issued to M/s Excel Tech Consultancy and Projects Pvt. Ltd. to
repare the DPR. The DPR has been made available by M/s Excel

ech Consultancy and Projects Pvt. Ltd. The submitted DPR was
2 F'eduested to be forwarded to NMCG, New Delhi for approval via
@DA Office Letter No. 1706 dated 23.06.2025 to the Project Director,
ee}‘\\gMCG (State Mission for Clean Ganga), Lucknow and the same

being Annexure-R5/8.

20. That subsequently, the Project Director, SMCG Lucknow, vide Letter
No. 68/432/SMCG-UP/01 dated 25.06.2025, forwarded the DPR to

10
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the Director General, National Mission for Clean Ganga, New Delhi

for acceptance/approval and the same being Annexure-R5/9.

21. That as soon as approval is received from the Director General,

National Mission for Clean Ganga, action for the establishment of the

CETP will be taken by GIDA. \

DEPONENT
VERIFICATION:
I, the abovenamed deponent do hereby verify that the contents of the

above affidavit are true and correct and nothing material has been

concealed therefrom. Verified at District Gorakhpur (UP) on 06. K}
/

il SRR amemass (/éu
m‘ﬂulﬁmj\w ....../...
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To,

F. No, TE-12015/6/2018-TECH- 4NMCG{

National Mission for Clean Ganga T T ke

Ministry of Jal Shalkti

Department of Water Resources, River Development and Ganga Rejuvenation

Government of India

I* Floor Major Dhyan Chand, National Stadium

India Gate, New Delhi-110002

I

Project Director,

State Mission for Clean Ganga-Uttar-Pradesh (SMCG-UP),
Plot No. 18, Sector-7, Gomti Nagar Extension,

Lucknow- Uttar-Pradesh,

PIN-226010

S.nhmc_ Administrative Approval and Expenditure Sanction (AA&LES) for

Sir,

“Construction of Industrial Effluent / Sewer Piped Network & Setting
up Common Effluent Treatment Plant (CETP) of 7.5 MLD Capacity
in Gorakhpur Industrial Development Authority (GIDA) at
Gorakhpur”- Uttar-Pradesh -reg.

[ am directed to convey the Administrative Approval and Expenditure

Sanction (AA&ES) for the project on “Construction of Industrial Effluent / Sewer
Piped Network & Setting up Common Effluent Treatment Plant (CETP) of 7.5

MLD Capacity in GIDA at Gorakhpur - UP” under Industrial Pollution
component of Namami Gange programme with S0% central sector support as grant-in-
aid, at an estimated project cost of Rs. 93.52 Crores (Rupeces Ninety-Three Crores
_\ *Fifty-Two Lacs only) with the following components:

giomponcnt -A
& 5 Constiuction of Closed Collection and Conveyance system (C&C)

¢ Inlet Flow meter (at the outlet of inember units).

e Raw eflluent pipe ling,

¢ Main holes ' .

e Flow and conductivi(, monitoring systemgz

o Treated water distributic= system for mermber units

Component -B

' Construction of Main Pumping Station

7

L]

Common Effluent Pumping Station with Wet Well

Inlet Chamber
Mechanical and Manual Screen

Non-Clog Submersible Pinps
\

Page 1 0f 15

%

..
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o Ultrasonic Flow Meter (é} .
e DG Set and Transformer

Component -C

» Construction of 7.5 MLD CETP Main Component (Civil, Mechanical and
Electrical)

» Preliminary Treatment

» Primary Treatment

¢ Secondary Treatment

o Tertiary Treatment

e Reuse of Treated water distribution system for member units
» Sludge Thickening and dewatering system

Component - D

» Trial Run for O&M
o 6.0 Months Trial Run Period

Component - E

* Project monitoring and other administrative, IEC activitics.

2. The total estimate cost of the project is Rs. 93.52 Crores (Rupees Ninety-Three
Crores Fifty-Two Lacs only) including cost of 6.0 months’ trial run. The
summary breakup of estimated cost is given in Annexure-1.

3. NMCG shall bear 50 % of the Project cost (Rs. 46.76 Crore) as Central

. Government funding in form of grant-in-aid subjected to the terms and conditions
imposed herein and balance share of 25 % of the total project cost through GIDA
and 25 % of the total project cost through Infrastructure & Industrial development

« department (IIDD), UP and Industry Association (SPV) is approx. Rs. 46.76
Crores as per details annex i:i para C, Annexure-]

!

Saniay Shanti P Iﬁe Project will be implemented through EPC contract on Turnkey basis with due

HQ Cil Conriao0 | Qoncurrence of NMCG/&PMG-UP,

6. The period of completion of the project is 24 morith excluding the 6.0 months’
time for tendering from the date of sanction. The schedule of the project
implemeatation is given in Annexure-IIL

7. GIDA shall ensure that all member units forms a Special Purnose Vehicle (SPV), a
copy of the MoU signed with individual member units and fool proof mode! for
O&M charges collection from each industries of GIDA shall be prescrited (o
NMCG. Further to provide that the Memorandum ol Associatic

v ) Sa }
A Page 2 of 15

/ =

the Articles of




218

for Clean Ganga (NMCG). Further, there shall be provision in these documents for
NMCG to nominate its representative on the Board of Directors of the SPV.

8. GIDA through SPV constituted for the purpose of implementation of the project
shall be responsible for Construction of Industrial Effluent / Sewer Piped Network

& Setting up Common Effluent Treatment Plant (CETP) of 7.5 MLD Capacity in
GIDA at Gorakhpur.

9. GIDA shall ensure that all the water polluting units situated and under operation in
GIDA area are their member and any violation shall be brought to the notice of
Uttar Pradesh Pollution Control Board/CPCB/NMCG for appropriate action within
the provision of Environmental regulatory laws,

10. SPV shall bear 100 % operation and maintenance cost for 7.5 MLD CETP and *

associated support infrastructure beyond 06 months of trial run period from their
own resources / contribution by imposing appropriate and reasonable user charges
after getting its approval form Board of the Directors of SPV.

11. A Memorandum of Undertaking (MoU) shall be made between GIDA,
Infrastructure & Industrial Development Department (IIDD) and SPV with
mutually agreed conditions of construction, implementation, handover and other
financial arrangement as required for successful completion of this project and
same shall be made available to NMCG.

12. NMCG/SMCG-UP, GIDA, [IDD and SPV shall get into an agreement to ensure
timely completion of the project and its smooth operation and maintenance as per
the term and conditions agreed upon with, without compromising the objcctive of |
the project.

. NMCG shall appoint a Project Engineer for managing the project for such duration
* as required for completion of project. The cost (4 % of the project cost) will be .
borne by NMCG from within sanctioned amount.

. Civdl
H.geg“ wa. 3773712000

.ﬁi NMCG shall carryout the Third Party Inspections whenever required for the
\ ) ' ¢ ~ . o ¥ .
project. The cost will be borne by NMCG from within saactioned amount.

15, The capacity of the proposed CETP shall be baséd on the consent o operale
(CTO) for the GIDA water polluting industries discharged and verified by
measured flow shall be adopted. Any deviation beyond his shall be with prior
approval of Competent Authority in NMCG.

16. The O&M cost for the project is for the initial 6 months only on actual basis. This
shall be part of the project capital ¢ost and will be for the period required fz:
performance and reliability test of each treatment units installed under the proize:

- Association / Bylaws of the SPV may be got approved from the National Mission
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17. The funds for expenditure on the project would be managed through a project
specific bank account opened in a scheduled commercial bank acceptable to
NMCG. Payment Security Account Mechanism (PSAM) through the natlonah/cd
bank as stipulated by NMCG/ SMCG-UP.

18. Mobilization advance shall be released to the construction contractor only after
the Project Engineer will be in place.

19. The member’s unit shall upgrade / install the PETP if, required as per the
stipulated discharge norm of PETP by UPPCB in order to meet the influent water
quality norms to CETP at their own cost. The upgradation and installation work of
PETP will be implemented before completion of CETP.

20. The administrative and any other charges for functioning of SPV shall be borne by
the industries.

21. The UPPCB shall confirm the inlet and outlet influent and effluent standard/norms
of CETP with CPCB through appropriate notification.

22. GIDA shall be responsible for complying the directions and observations of
NMCG and TPA by the State Governments/Executing Agency at the time of
finalization of bid documents and at the time of construction of CETP.,

23. As per the minutes of 39™ EC meeting, GIDA has to comply with conditions
imposed by the Committee Members. The point discussed in 39" C are as
follows:

i,  To form a legally registered SPV by the member units / industrial
association.

ii.  GIDA/SPV has to take steps towards reuse of the treated effluent by the

member units in their process. horticulture. non-potable puipose and

N\ irrigation.

iii. * The effluent collected from the industries will be carried through a close

\ # sconduit to the CETP, '

A monitoring committee under Executive Director (Technical), NMCG
N1y may steer implementation of the project including its bidding process. The
& bidding process should incorporate qualifying rzalistic pre-qualifying

condition after markel survey and is to be compleied within 3 months for

the issuance of AA&ES.
v.  Learning from Jajmau CETP plant for framing of related documents may
also be undertaken.

d

24. The NMCG/Government of India reserves the right to withdraw the sanction at
any stage, if it is convinced that the fund has not been properly utilized or
appropriate progress is not being made.

25. In case of violation of any of the conditions of the grant ot in case of closure or
dissolution of the grantee organization, the Government shall (ake poscession of
all the assets of the oxganization acquired out, of the ¢ LRl grants and

S

N
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any manner deemed appropriate or o recover from the organization iz
va!ue of such assets at its discretjon,

e

26, This AA&ES. is issued_ based on (he appraisal and sanction of the Executive
Committee vide its 39" EC meeling held on 15™ December 2021 and concurrence
of Finance division vide e-noting of NMCG @N/P 85 dated 29.12.2021 and
approval of Director General NMCG vide e-office of NMCG @N/P 87 dated
30.12.2021. !

Yours faithfully,

A
{

aj Kumar)
Deputy Director, NMCG

Copy forwarded for kind perusal: -

I. Chief Exccutive Officer, Gorakhpur Industrial Development Authority
+ (GIDA), Sector-7, Gorakhpur-273001
2. Infrastructure and Industrial Development Departmeat, 1% and 2™ floor,
Block — C, Lok Bhawan Sarojini Naidu Marg, Lucknow- 226001

Copy for kind information to:

1. PS to Hon’ble Minister of Ministry of Jal Shakti, Shram Shakti Bhawan, Rafi |

Marg, New Delhi-110001
_2. Secretary, DoWR, RD&GR, Shram Shakti Bhawan, Rafi Marg, New Delhi-

110001.
3. Chief Sccretary, Government of Uttar-Pradesh, 101, Lok Bhawan, U.P. Civil

Secretariat, Vidhan Sabha Marg Lucknow - 226001,
4. PS to Project Director, Stale Mission for Clean Ganga, Uttar-Pradesh, Plot
#* ' No-18, Sector-7, Gomti Nagar Extension, Lucknow-Uttar-Pradesii - 226010
5. Chairman, Uttar-Pradesh Pollution Control Board, Building No. TC-12V.
/ S Vibhuti Khand, Gomti Nagar, Lucknow — 226 010
£ PS to Member Secretary, UPPCB, Building No: TC- 12V, Vibhuti khand.

Gomti Nagar, Lucknow- 226010.

Copy for internal circulation:

1. PS to Director General, NMCG _
2. PS to ED (Technical)/ ED (Project)/ ED (Finance), NMCG

3. Sanction Folder /Guard File
4. 1T Section, NMCG for uploading on the website of NMCG




Annexws- R5/2,

) e o A 2‘2—'——_—

- . N b i - 1(,.\.-_

S Nitad | wé’i&7433 P YRAY QY WET  : 0551—227397¢
AR gl L TR : Phone & Fax ! 0551—-227397¢
- e B 110 o S

‘ ‘Regional Office
4 MD‘ESH POLLUTION CON TROL BOARD

“T8 gy
S 'Qﬂ\ :@Wﬁ,
Sonq. ,

el wear: 98 S ] AV - "3’3 )“fi,.sa 21 e ND e C

r W, S o
e e Srfdeen,
«.w\q\i\ alveNfras e grféresor, Sy
a7, dgr, Ly
anlqw A

Feyeray:-- eeowsodlosio wredm @ gt Mgy sﬂa T TaRIRT T (Tﬁ”ér) yRem #§ 4.0
CHoEo0 e swer @& @i greue e W (vﬂos‘oé’iod?o) i 6 o &
e W g

HEIRY,

dra GoRveRl [vyw QA gF o 451 /NSt Af0f0--6/ 202425, [&Fi® 30.04.2024 T v
Aol W ol we el | ok @ @ A afderrdY s, Bovo Wier P gR g wrifery @) a3 }‘f‘
[Qsaar e, R iapsnn g rmuivm CIRCERRO 212/(110—-/3/2 4, fowiies 02.05.2024 6w 2 aifest AT
$-wer o O e s A @ e aRfe (e We)-sng ey o wil R wran ¥ Rwiw o705
2024 @Y dow A Al g1 Ry e el @ argeen W WRR araTe wRiL e 5 e slehfies @ ey
vd 15 N R @ Gus gier 57 gegd! S u@vrrm\‘r) gela ol me ey oY, @) ) gd A anad) it v
aafl el war i) g anr At wed) R vl do-v, Qe 15, T, MREYR W i 48 W RAe o
B R u"ﬁ' g fyefle e wan & g wenfer ) 1\ ot se gwridl st R Rrad @
wM\’HI Wl @) doHofo wenfyer ﬂ:m AR TIAT 21 Y S Pt aiel & gipiday o dododo wa
AAE sna A ) el u e B RO gl @ i g, 10, 11, 17, 18, 24 Y afftser gl & wiRg 3
AMehfar wevas yeaaar wiRiy Sy ol d{?ldT aﬁavl\ w@igras O Frase @, Reall ggug aedl @ wves
S SR PR T @ ST B 81 yd o afe ey F s gasrddl O aifaian el afgsig e
493 wowodlo Wi §AT arfafora fsar wrm e, uierf?}i yaig] BT TR weafd Ul & srpa wd alma c—‘*
SR M 1608 HOTEI0E0 e el N ourn wran 1 se gmigdl @) W Wil O srpna g qfkera @b
HTAT1.448 \l;(\Quo\no e e alENE gl @) ol e wg W aife afdsig @) e A 1528
YHORE0S0 Wl ne‘) R dad @l \%i uui‘m U ARy ux N 3R el weyarg @) s 1 0.083 THOUEOEIS

1A U ofl ruereaRay & | aRefRc n(moﬂomo 4.0 quowo\s\o smm b(L @nﬂi Dﬂu ) AQR\

Wil B e 56 \munw gasTdUl (m N e

staeflesiel Wi Ui 8 | 2.\4 '/ - X
N - mmm 56 sq‘uuhq gl »
N 6,9"’( 16eg) .
. N\ ‘ H,Eﬂsl‘:“ ‘mylzooo c-éo

\ N
T ﬁl“ (IR '(MH\ NN o
<\;()‘8‘/ 3 / i {!%%TW@% b =N g{f\]cm\] Q‘Un g P‘aédo
T i
5 L o) 24 -
\i/,ﬂﬂ hl iR @l gt “anaede mredardt dg O 5/”%)9
0 PG N Waa, 4(\\‘1%\[
> foren e Hgie, TREy | /
2 apEe e anfe uw@ (gez1—-), VOUO UMYl heHUl TS, SR | AU
A ol A, wouo e B, TRV | : "‘"/557 S(wm
5 ey gateRvy 31 cmﬂ / ANSEH, GOUO UguYl Fesor dlE, erarids | gyl sy

v A
s
PR

R “W CEr faiin Al =
R R o T e, daRaT e, HETETE, MNEIY-—- 273008
web site : www.uppchb. .com, e-mail id : rogorakhpur@uppcb ln

75 JON (K

] — b A3

e @ ~-' fores




PE-12015/6/2008-TECH -4 NMCG/Part-1

Goveriument of India
MINISTRY OF JAL SHAKTY
Department of Water Resources, River Development & Ganga Rejuvenation
NATIONAL MISSION FOR' CLEAN GANGA

Sube Setting up MDD works and construction of 7.5 MLD CETP at Gorakhpur Industrial
Revelopment Authority (GIIA), Gorakhpar Uitar-Pradesh-reg.
Ret: GIDA letter dated 21.03.2024.

Kindly refer to your letter under reference regarding setting up of CETP at GIDA,
Gorakhpur, the issues raised therein been examined in NMCG, and it is to say that-

1. NMCG sanctioned the project in 39%EC meeting dated 15.12.2022 for “Construction of
Industrial Effluent / Sewer Piped Network & Setting up CETP of 7.5 MLD capacity in GIDA
area at Gorakhpur — Uttar Pradesh” with 50% Central government support as grant-in-aid
of Rs. 46.76 crore, in an estimated project cost of Rs. 93.52 crore and balance amount to
e shared by GIDA, IDD & ndustry Association.

2. However, as total effluent generation from two industries (M/s LG.L Limited & M/s Gallant

Ispat Limited) estimated to be the order of 6.175 MLD mandatorily to be covered under
7LD, a joint meeting of officials of NMCG, GIDA and UPPCB was held on 18" Jan 2024. It
was decided to reassess the current effluent generation coupled with likely contribution
fram future industrial sector expansion, under UPPCB supervision. Post reassessment, the
ravised generation capacity has now been intimated as 4.0 MLD by GIDA;

P e capacity of proposed revised CETP at Gorakhpur is based on the production
capacities as allocated in Consent to Operate (CTO) to the GIDA water poliuting
industries, flow projection is verified by UPPCB (including future flow), \

£

\




Yo,

Chilef Executive Officer,
Gorakhpur Industrial Developrient 7
Gorakhpur, Uttar-Pradesh:

Copy for kind information to:
1. PSto DG, NMCG

2. PSto PD, SMCG-UP
3. PSto MD-UPJN

4. District Magistrate, Gorakhpur, (Chairman

Gt




F.No. TE-12011/3/8
HRT ITHR
ENRUESKEEI i
SR T, et Rprer wet v whvaror ferymy
YT Ty T ey
ok

gt Wi, A ear e A Wy,
: fear de, 7 e - 110001,
| f&=1%: 09.07.2024
Subject: Minutes of Meeling of review of (he progress of CETP projects sanctioned under

Namami Gange Programme- reg.

§P)-NMCG

| Avreview meeting was held on{OBIOTR0RH at NMCG under (he chatrmanship ol DG,
NMCG to review the progress of all ongoing / under consideration CETP projects in the state
of Uttar-Pradesh under Namami Gange Programme.

In this regard, a copy ol Minutes of Meeting is forwarded herewith for kind information
This issues with the approval of Competent Authority, NMCG.

and perusal, please.
)@“?/z@ﬁ?’ ol
AP Kumar

Directoi” (Technical), NMCG
To,

Additional Chicf Executive Officer. Gorakhpur Industrial Development Association.
Member Secretary, Central Pollution Control Board

Director- Jajmau Taunery Effluent I'reatment Association (SPV), Jajmau

Director- Banthar Industrial Pollution Control Company (SPV), Banthar-Unnao
Director- Unnao Tannery Pollution Control Company (SPV), Unnao
M/s Tamilnadu Water [nvestment Company Limited

M/s NIS Engineers India Pvt Ltd,

M/s VA-Tech Wabag Limited (WABAG)

M/s EMS Infracon Pvt. Ltd, & Sarvo Technologies

S L DS =

= N oy

5

Copy to,

. PS o Director General, NMCG

2. PS 1o Executive Director (Technical)
3. PSto District Magistrate, Kanpur

4. PSto District Magistrate, Unnao

5. PS to Chief Executive Officer, Gorakhpur Industrial Development Association.

ivil Court GKP
“-Se-,f Wo. 3173712000 /




422-0/0 Project Development (Industrial Pollution)-NAZ\ZﬁﬁlON FOR CLEAN G)\NGA

i,y

Y
Decision points of CETPs Review Meeting held on 03.07.2024
CETP JAIMAU
1. The proposal for AAES Revision shall be finalized and approved within this month
(31% July, 2024). (Action- NMICG/JTETA/TWIC)
2. New CETP is to be made operational at its full capacity by JTETA by 15th July 2024.
It was also decided that a DO letter in this regard must be sent to Chief Secretary,
Government of UP urgently. (Action: NMCG/JTETA)
3. Road cutting Permission from Kanpur Nagar Nigam of UP in this regard.
(Action: JTETA)
CL AR:
1. It was decided that works on Composite Stream with its biological treatment unit to
be completed by 31st October this year as first priority, as no major hurdle is there.
(Action: NMCG, BIPCC)
- 2. It was also decided that a meeting may be taken at site by 15 July, 2024 to addvess

various issues as flagged by the contractor to expedite works on different components.
(Action: NMCG, BIPCC)

3. It was decided that the similar mechanism of adhoc payment like JAJMAU may also
be explored in Ranthar project and decision be taken by 21% July, 2024.
(Action: NMCG)

4. Permission from UPSIDA is pending for 3 IPS and C&C lines: - NMCG may bring
this matter to attention of Chief Secretary, Govt of UP with a copy of UPSIDA,
SMCG-UP and DM, Unnao. (Action:
NMCG, BIPCC)-

Payment Defaulting industiies may be identified by SPV and SPV will send a list to
NMCG. NMCG may write a letter to UPPCB for taking strict action against the
adefaulting units. CPCB may also facilitate in this regards. (Action: BIPCC,
NMCG)

It was decided that SPV to expedite the contract signing process to initiate the project
at an earliest. DG NMCG directed, if SPV is unable to expedite the progress within 2

months’ time frame then the project will be terminated / cancelled by the NMCG.
(Actlon UTPCC)

179849972024
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2. It was decided that SPV will furnish a list of tannery members to NMCG along with
their consent to readiness with the execution of project (Action to be taken by SPV) at
the earliest. NMCG will take necessary action against tannery members that are
causing hindrance in the start of this upgradation project. (Action: UTPCC,
NMCG)

Pk

e

1. It was decided that NMCG will discuss this matter with the concerned UPIN (U)
officials and actions regarding DPR preparation may be finalized by UPJN(U) within
15 days. Alternatively, NMCG will sought a support of an independent consultant for
preparation of DPR. (Action:
GIDA) :

entral Pollution Control Board:

1. DG NMCG appreciated the CPCB efforts and directed that CPCB may share the
details of requirement of CETP in Ganga basin (Ganga + ‘Yamuna catchment) with
mandatory details like no of industries, type of industries, industrial cluster with
operational and planned industries, pollution load and the disposal location/catchment
of the river etc. CPCB will submit this information by next week.
(Action: CPCB)

H.Q. Civit Court GKP;
Regd. Mo. 37/37/2000 /;
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